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Tribunal. According to the aieplicant, the CPRO 73/73 

which has been placed on the records# is aieplicable in 

his case. Paras 3 to 5 of the appendix i .e . A,"B & C 

of CPRO makes it clear that the permanent officials 

shall rank senior to tenporary employees or to ^those 

who are on probation. There is no denial of the fact 

that the applicant is working in the present H.Q. from 

the year 1978, though he was initially appointed in the 

year 1972. According to the respondents, »s |«r Ifche 

Central Revised rules for determining the seniori'fcy 

of various categories ©f Central services, which was 

issued ©n 11/12/1974 provides

" The seniority of the locally controlled 

staff rendered durpXya and adjystad 

or transferred on cocaiiassionate ground 

prior to 1/7/73 will be determined 

iEi accordance with A-1 of Rule 241 (s). 

Sanioiiity of the individual adjusted 

or transferred on compassionata ground 

on or after 1/7/73 aill be detarmifiad 

on the basis of the revised seniority 

roles, "

In other yords, those who uert adjusted or transferred 

on or after 1/7/73 will not got the benefit of their 

jirevious service on the reporting to the concerned 

i^nits* The applicant, transferred after 1/7/73, in 

view of the principles so laid do«n by the Array 

Head Quarters, «ill not be entitled to the benefit 

of his previous seniority* Obviously yhen he yas 

transferred on compassionate ground, he yill have 

to be placed uith the employees who are sinilariy 

placed# In case the applicant is a confirmed eRipIoyee 

he was to go td the bottom of the confirreed employees, 

Ottviously he should not havejfflade junior to temporary

.••3
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other 8H!ployee3 yho b«carae subsequently peraameot

employees thereafter* In case he was posted againat

temporary employee*3 post, the position may not be

the same* The respondents are also not wery clear on

the point. Accordingly the respoodente are direeted

to decide the seniority of the applicant uithin a period

of two months from the date of communication of

this order, taking into consideration the status and

the position of the applicant, when he was transferred in 1§78

from 3abalpur to Lucknow. In case he was transferred

as a permanent employee from the beginning, obviously

he will be placed below the permanefit employees and

above the temporary employees* So order as to the oasts*

A

R e m ^r V ^^ I^  Chairman*

Pat ad: 27 th Oanuarv. 1»§3» Lucknow*.

(tgk)
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in the Hon'ble High Ooixrt of Juflloature at,Allahatead

S i t t i n g  a t  Laclm ow

Writ Petition Ho. 2i>f I?®®

Suiam luyeen...
Versus

Union of M i a  and others........

IKDS: 

papers

P e t i t i o n e r .  

O p p o s i t e  p a r t i e s .

Page Nos

1.
Writ Petition /

1 TU o 

7-8 .

2.
Jtffadavit .

3?
Annexure Ho. 1

9-10

4*
innexure Ho.2

11-15

5i Innexure I0i5
16-17

6, Annexure No. 4 18

7. Annexure No. 5 19

8. Annexure No.6 20-21

Lucknow Dated 

jL@e-€BT5erl// » 19B0- Presented ’by

(S.P. Patnal)^ 

Mvocate

Oouasel for the petitioner.
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In the Hcin’ble liLgh Court ®f Judicature at Allahabad

Sitting at luolQiow

Writ Petition lo ^ ^2-of 1980
I
i’

X-

G-ulam iL\Yeen. shri-AMul Sabhan

khan, Headquarters Central Goiiimnd Lucknow.

. . . .  Petitioner.

■f-

, CVaaa

Versos

Union of India

Afldutant General, Adjutant General's Branch 
Arn̂ r “Headquarters» New Delhi-110011

Brigadier Incharge Administration 
Headquarters Central Comniand- Lucknow

Shri Dalev Singh»L.2,0.

Shri Ohhot^ LalfL.B.C.

Shri Shy am Swaroop» L.DiC

Shri B .I . Balodi,, L.D.C.

Shri K*C. Sharma, L.B.C

Shri Ashok Kumar, L.D.C.

5
5

I Headquarters

0 Central Gommand

1 Lucknow.

........ Opposite Parties.

IlRIf PEglTIOIT V m m  ARTICLE 226 Qg THE CONSgiroiOIf

The petitioner respectfully states as under »- 

1 , That the petitioner is an ex-serviceman and got

re-employment on ioth, 1972 as a Lower Division Clerk

in the Office of the Deputy Judge Advocate General Department

Headquarters Central Command Lucknow against a leave vacancy.

The petitioner was transferred from Depul^y Jud.ge Advocate

General Department He^quarters Central Command Lucknow to

508 Army Base Workshop, Fort Allahahad on 24th, June 1972 

in lieu of comhatant under the authority of posting order

Eo 68181/Jun/3/72/0rg 4 (Civ)(t)) dated 22th,June 1972,

• . . . • • 2/—

\
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posting orderissu^ ^  opposite parly No.2, subseqaently 

the petitioner was transferred to 506 Arny Base Workshop 

Jabalpur for obsorption in the regular cadre.

2. That the petitioner vreis transferred to Headquarters 

Central Command Luclcnow pn compassionate grounds from

506 ArnBT Base Workshop Jabalpur and reported for perm^ent

dul̂ r on 20th,..]ferch, 1978. Since then the petitioner is 

serving in Headquarters Central Command Lucknow. ^

3. That it is seen from the senioriiy. list of clerical

cadre dated 5th, September 1979 that the petitioner's

name has been placed in the seniority list after the names 

of the oppps|te parties No. 4 .to 9.who.arE either joined 

their seririre l|-^ter joining of the they are ^

holding temporal post. The true copy oflllniority.list 

is  being, filed as annexure 1 to this writ petition. The 

petitioner's seniority-has not been considered on the ^

basis' of his date of appointment or from the date, of his ^  

being permanent in service. The senioril^r was given to the  ̂

petitioner from the date of reporting to the Headqu^ters

Central Command on transfer from Jabalpur to Lucknow

on 20 th, March 1978.

4 , That the petitioner has become jmLor to those 

employees ( opposite parties no. 4 to 9) who were temporaiy 

as well were probationers on the date of petitioner's 

reporting to his present Office Headquarters Central 

Commani lucknow on 20th, ilaroh, 1978 on transfer, which

is evident from the annexure 1 #

5, That the petitioner v/as confirmed for his present 

trade/grade with efeect from 1st, April, 1976 by the 

Officer Incharge Records, Electrical llechanical Engineers

.3/-
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Seconderal)ad wiiile the petitioner was serving in 506 Anqy
' ■ ' I :

Base Workshop Jabalpur and the the petioner is holding 

permanent post since 1st April, 1976. As per the fundamental 

and departmental rules the senioritl^ of permanent Government ^

employee in various Central services shall follow the date ;

of confirmation and the permanent Government employee will 

be the rank senior to those government employees who are 

temporary in post. 2he relevant rule pertaining to the

seniority in the department is being annexured as annexure

2 to this writ petitioA. According to the annexure the 

seniority of permanent Government employee will be considered 

from the date of holding permanent post for further promotion.

6 . That the petitioner represented his case to the 

Brigadier Incharge Administration, Headciuarters Oentral

ComiiS'iid Lucknow opposite parly |No«3 for consideration and
i

refixation of seniority of the petitioner in the light of

//■s

\M

Government order as ann#asj^No. 2 and fundamental rules vide 

his application of 22th, February, I960, aihe application was 

forwarded under State Section letter 16 710148-C/Stats/0oord 

of 22th, February, 1980. True copies af each of application 

and letter 4Be being filed as aiinexure 3 to 4 to this writ 

petidJion. QJhe req.aest of the petitioner has not been 

considered by the opposite parly No. 3 and the petitioner's 

attention \̂ as invite to opposite party No.3 letter lo. 

275103/15/E/Est (Civ) dated 4th, October, 1978 vide his 

letter No 275103/l5/Est (Civ) of 26th, Pebroary 1980. $he 

true copies of these letters^are being filed as annexure 

5 to 6 to this writ petition.

7 . That the petitioner’ s case has not been cohsiderred 

by opposite party .Ho.3 for fixation of his correct seniority 

' either from his date of appointment or from the date of his 

permnency,. bat the petitioner’s seniority has been considered 

from his date of reporting to Headquarters Central Command'

Zackaow on transfer reaaia mhaiigd> I5ie pSUtiom  M S  HOt

.4/-
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beem given the benefit of M s  previoas service*

8 . That the petitioner has neither got any ^verse remarks

in his Annual Confidential Heport moJb any disciplinary 

action has been taken against him since his date of joining 

the service. \<rx

9 . That _ the petitioner was hot transferred from one

ffinist:Ey or department to another ^ d  he continaoas to 

serve in the same Department. The petitioner is a civilian 

epployee in the Defence Services of the Grovernment of India 

and he .has also, been .serving under the utant &eneral' s 

Branch, He^quarters, Mew Delhi while he was posted

at Lucknow, Allahabad and Jabalpur.

10. That the petitioner's previous units where he was / 

serving before his transfer to his present office is also 

under jurisdiction of the Headquarters Central Command.

11. That^the petitioner belongs to district Suitanpur as 

such his domicile is veiy close with the Luclmow where the 

petitioner was^initially appointed by the Deputy Judge 

Advocate General Department Headquarters Central Command 

Lucknow on the 10the, May, 1972 and his transfer from 

Lucknow to illahabad and from Allahabad to Jabalpur was

in the public interest and not on volunteeiy basis of the 

■petitioner. * x  x,

12. That due to disturbance by transfer from Lucknow to 

Mlaliabad and further from Allahabad to Jabalpur the . 

petitioner used to maintain double establishment out of 

his meagre salary in these hard days a-Jtid therefore, the 

petitioner was compelled to get himself transferred from 

Jabalpur to Lucknow on compassionate grounds.

12. That the opposite pieties no 4 to 9 have been made 

senior to the petitioner on wholly unjust and illegal basis.

• • . • 5/-
..f"
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14, Shat due to unjust and illegal fixation of the seniority 

of the petitioner he is suffering an irreparable and suhs- 

tantial loss as the petitioner will not he considered for 

future promotion which are likely to be maie soon in the 

near future in 1981-82 for the post of upper division clerk.

.
15, 2hat the present pay scale of the petitionerVs trade 

is Es.260-6-290,EB6-326-B-366, BB8-390-10-400 and after 

promotion.his pay scale will become fis 530-10-580iSB-12-599»

EB-15-560.. • '

• 16 , !That the petitioner is suf

■ his being made junior and tfears 

in'hi s "favour. .

‘ering continuous loss due to

____ ' ,
cause of action

4 .

17. 5!hat the original of the seniority list prepared by

the opposite party no. 3 be summoned for purposes of quashing 

the same which is in the possession of the opposite party no.3*

18. ■ (Chat as a grave injustice has been done to the petitioner 

and as no other renady is available to him he begs to to
V «

file this writ petition on the following amongst other

M  H O U N D S . .

(1) ■ Because the opposite parties los 1 to 3 acted

Illegally and without jurisdiction by not considering the 

petioner for refixation of his seniority from his date 

of holding permanent post of lower division clerk.

(il) That the opposite parties nos. 1 to 3 committed

a manifest error of law on the face of the record, by

iiaking the opposite parties Hos. 4 to 9 senior to the

petitioner who were juniors who were juniors to the petitioner]

from the date of their appointment and they were

holding temporary post/were probationers. !This is in clear 

of the fundamental right of the petitioner

under Article 16 of the Constitution of India,

• . .  .6/-
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(III)  Because'the opposite parties '̂̂ os. 1 to 5 coi^tted 

^ manifest error of law ai.? on the. face of the recors ^

preparing wrong and incorrect seniority list in violation 

of the rules on the subject. ,

(IV) Because the petitioner on coaiing Lucimow from 

Jahalpur did not 3 oin another Department and he-could not 

"be ifiade to loose his seniority.

Wherefore the petitioner respectfully prays that 

this Hon'ble court be please to issue

(a) A writ order or direction in the nature of

certiorari quashing the seniority l i ^  ,±^xaa5SH4s± dated .
....................

5th, September, 1979/1 duly amended prepared by opposite 

party sifter summoning the same from the opposite

parly Ho .3 *

(B) A writ order or direction in the nature of .

'mandamus commanding the opposite parties Nos. 1 to 3 to.

treat the petitioner senior to_13ie opposite parties i^os.4 to

9 and prepare the seniority list accordingly.

( c) 3)o issue a writ order or direction to which 

the petitioner may be found entitl^ea% from the facts and 

circumstances mentioned in the writ petition and

to allow this writ petition with cost.

iucknow j

Dated : 1980
l i s j

(S.P. fethak) 
Advocate

Counsel for the Petitioner
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in the Hon'ble High Coart of Juflioatore at

Sitting at Lucknow

Affidavit

In re

Writ Petition No. of 1980

;1980

AFF\'i

Gulam Muyeen.. . .

■ Versus

Union of India & others...

AyPIDAVIT

Petitioner.

Opposite parties.

I , G-ulam Muyeen, a g e d  about 34 years S/O 

late Shri A M u l  S»bhafl Khan. Headquarters. Central Comma

Oommnd Luotaow ao herely solemn]^ affirms and state 

on oath as ander .

1 . , That the deponent is'the petitioner in the 

above noted writ petition suad as such he is follsr

conversant with facts deposed to hereonder.

2 , That the deponent has read the contents of the 

accompanying writ petition and has fully understood

them.

3,, That'the contents of paragraphs-l to 17 of the

acoompanying writ petition are true to the m  own

knowledge. ' ,
*



£

»

4 . That the annexure Iq. 1 to 6 to this writ petitione 

are the true copies of their originals.

Dated :

December, i 1980

• 1 ^-  YBRI]?IGATION

I, the abobe named deponent, do Verify that the 

contents of paragraphs 1 to 17 of this affida.vit are 

true to ny own knowledge. No p ^ t  of it is false and 

nothing iBterial has been concealed, so help me God.

Dated j .

December ] I , 1980

'"Vm

Deponent

i t ^ iI i^%!itify_ the above named deponent who has 

signed before me..

( S.P. Pathak) 

Advocate

Solemnly affirmei before me on IK IX  '■ <3

at a.m./pjjE^ by Shri

the deponent who is identified by, S.P. Pathak, Mvocatej 

H i ^  ,Court Lucknow bench Lucknow.

I have satisfied myself by examining the deponent that 

he understands the contents of this affidavit which 

has been read over and explained by me.

Uath r--nirv!is io./er 
High Court. --M.̂ habad 

Lacknow Bench

« , .£ q ) 'S l s ) S  -S,

Brt, n-
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In the H o n *ble High Court of Jadicature at AllahaMd

Sitting at LucImovr

of 1980Writ Petition Ho.
I

GrUlam Muyeen...

?ers as

.ATJnion of India.and others...

Petitioner.

Opposite parties.

AlfflEXOEE Ho.2

general princiDles for deteriaining senioJ^ity of various 
categories of “persons eiflployed in central servio,^

Reference GPRO 59/65. ■

2. -mnistry of Defenc<I Memo lo 10Cl)/60/D(Appts) dated

65, containing revised principles of seniority, is. 

reproduced as Appendix- * A* to this OPRO. The revised 

principles-have heen extended to clas^ III'and class VJ 

employees, wef 1 Jul 73. ... .

3 . ■ Con taints of Ivlinis try of Home Affeirs Office Memoranda 

No 9/ 11 /55-RPS dated 22 Dec. 59 and lo 9/45/60-Est(D) dated 

20 Apr 61 are reproduced as Appendices ’B' and 'O' to this

■cpso.,,....  , , , ...^

Authority- Mnistry of Defence Ilemo Ho 28/6/67.|^B)(Appts) 

dated 29 Jul 7 %

Appendix * A* to CPEO 73/71

Coiy of Meniorandum Ho 10(1)60/l)CAppts) dated 11 iilar 65.

Suhject ; General Principles for determining seniority...of 

various categories of persons. employeed in 

Central services

The existing orders for regulating seniority contained 

in Arnsr Instructions Ho 241/50 etc (and corresponding A.F.I 

and I .I )  were issued with a view to safeguarding the 

interests of displaced Government Servants, persons with 

War Service etc., who were appointed in Defence Establish­

ments in civil posts.

2. Displaced Government servants have by and large been 

observed in the various Central Services and their seniori 

has been fixed with reference to the previous service 

rendered by them. Similarly, the seniority of ex-employees 

of the Government of Burma and of Part ’B’ States as \>ell

___ 2/-
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of candidates with War service haa already l̂ een 

in aooordanoe with the instructions cited to ®

specific objects onderlying the instructions referral to 

to atove have. Deen achieved , the duestion of reverti^ to 

t L  nor.ea principles for deter^ning seniori^ has een

„ ^ e r  consideration of
t h a t  the seniority of all persons appointed hereafter

Olass I and Class II P O * s  i n  t h e  l o w e r  f  o r a t i o n s  - a ^ r  

t h i s  M i n i s t r y  w i l l  he d e t e r m in e d  in a c c o r d a n c e  w i t h  t h e

Geaeral Principles annexed hereto.

general Prinlciples for determination of s e M o r l ^

n-ivj.lian5 in I)efence_ Service3.

Annexure*

(1) ' These principles shall apply.for determination

of seniority persons appointed ttf Class I and Class II

Posts under the m n is t r y  of Defence.

(ii) Notwithstanding acything contained in these 

General principles theseniority .of persons belonging 

to the following categories will, on their appointment 

to civil poits, continue to he determined by the inst-

ructions noted against each such category

(a) Sx-Govt Servant penalised - M A  OM No 6/4/52. 

for their patriotic activities, dated 29.5.57 repro­

duced in AI 240/57.

(b) Central Govt Employees M of' D 01 No 8(1)54/l®13j 

discharged on acct of afilic- B(Appts) dated 19.9.58 

tion with TB or Pleurisy. extended to ex-pleurisy 

patients vide OM No 8(1 

56/241/DCAppts) dated 

1 5.1.57 ArH5T Ins tr uc ti oi 

241/50.

(c) Permanent displaced 

Govt servants nominated "by 

Transfer.Bureau/Transfer

Office to purely Temporary 

Organisations who consequently 

on their retrenchment> were ' 

observed in in other offices.

2. Subject 1;o the provision of para 3 below, persons 

appointed in asustantive or officiating capacity to a gr 

prior to the issue of these General Principles, shall ret 

the relative, seniority alreaiy assigned to them or such 

seniority as may hereafter be assigned to them under the

........3/-
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existing orders applicable to their cases ani shall en-block 

senior to all others in that grade.

BZPLAITATION. '

Por the purpose of these principiesHa)person who are 

confirmed retrospectively with effect from a date earlier 

than the issue of these general principles, and (b) person« 

appointed on probation to a permanent post, substantively 

v^ant in a grade prior to the issue of these general 

■orincipleSf shall be considered to -be permanent officer of

the grade.

3, ■; Subject to the provisions of para 4 below, permanent 

officers, of each grade shall be ranked senior to persons 

who are officiating in that grade.

4, Direct recruits. Not withstanding SKjcxiksng to provi­

sions of para 3 above the relative seniority of all direct 

recruits shall be determined by the order of merit in which 

they are selected for ;such appointment', bn the recommendation 

of the UP SO or other selecting authority, persons appointed 

as a result of an earlier selection being senior to those 

appointed as a result of a subseq.uent selection;

Provided that where persons required initially on a 

temporary basis'are confiremd subsequently in an order 

different from the order of ns?it indicated at the time of 

their appointment, seniority shall follow' the order of 

confirmation and not the original order of merit. In this 

connection a copy of Ministy of Home Affairs OM Ho.^S 9/45/

. 60-Bstt(D) dated the 20th April 1961 is also-reproduced 

below

mere a persons are selected either by the UPSG or by 

other selecting authority for appointment to different postl 

in the same grade with different qualificationsCe.g. posts 

Assistant Lecturers in History, Economic, Physic etc.)

'\'t^e UPSC/selecting authority should be asked to indicate a 

coimmon order of merit* ■ ' •

j).̂ T>ar tm en tal Promo tees

(i) The relative seniority of persons promote to thj

- various grades shall be determined in the order of their 

selection for such promotion; provided that where persons 

promoted initially on a temporary basis are confirmed

-- 4/-



s:abseq.aeiatly in an order of different from the order of

merit indicated at the time of their promotion, seniority 

shall follow the order of confirmation and not the original 

order of merit.

(ii)- Vfiiere promotions to a grade are made are made frc 

from more than, one grade, the eeligihle persons shall be 

arranged in separate lists in the order of their relative
V «

seniority in their respective grades, thereafter, the 

J:-,, the Departmental Promotion Committee shall select persons

for promotions from each list apto the prescribed quota 

and arrange all the-candidates selected from different 

lists in a consolidated order-of merit which will deter- , 

mine the seniority of the person.on promotion to the 

higher grade.

i . ^

6 . Relative seniority of Direct Recruits and Promoteea.

* She relative seniority of direct recruits and of promo tees 

shall be-determined according to - the-^rotation of vacancies 

between direct recruits and- promotees which shall be 

based on- the-quotas of vacancies reserved for direct 

recruitment and promotion respectively, in the Recruitment 

Rules. ■ . ' ■

Tz Transferees............................. '•

(i) The relative seniority of persons appointed 

by transfer to a grade/post from other departments of 

the Central or State Governments shall be, determined in 

accordance with the .orders of their selection for such 

transfer. •

(ii) V/here such transfers are effected against spe­

cific -quotas prescri-bei in the recruitment rules, the 

KKHiHKiigs relative seniority of such transferees vis«a-vis 

direct recruits'and promotees shall be determined'according 

to the rotation of vacancies v/hich shall be used on the 

quotas'reserved fcr transfer direct recruitment and 

promotien respectively,. in the Recruitment Rules.

(iii) V^ere a person is appointed 'by transfer in 

(/ accordance with a provision, in the Recruitment Rules

providing for such transfer in the event of non-avail­

ability of a suitable candidates by direct recruitment 

of promotees, such transferees shall be grouped with 

direct recruits or promotees, as the,case aay be, for 

the . purpose of para 6 above. He shall be rank'^ smtisx



below all direct recruits or promitees, as the case may tee 

be, selected on the same ocasion.

Civ) l-lhere a person is transfered with v/ork 

from one Department to another of Central Govt, his 

date of seniority will remain un-changed. ^

8# Persons appointed on ad-hoc basis to a grade 

wiothout consultation with a UPSO under Regulations 

1958 are to be replaced by persons approved for regular

appointment by direct recruitment, promotion or transf^ .
' \

as the case may be. Until they are replac^, such person

will be shown in the order of their ad-hoc appointment,
1

and below all persons regularly appointed to the grade.

^  V)A

V
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In the Hon'ble High Ooort of Judioatare at Allahahad

Sitting at Lacknow

Writ Petition No of 1980

Gulam Mijyeen . . » . .  ........

Versus

Union of India & others....*

Petitioner.

Opposite parties. 

Annexure Ko 3

From

To

Gulam Muyeen, ItDC

Stats Section , x i o
Headquarters Central Command, Luclmow

®ie Brig InGiiarge Administration 

Headquarters Central Command, Luclmow - 2

(Through : P r o p e r  C h a n n e r  ^

HF^RESMTATTnw PQR FIXATION Off M l Q I S

Sir, ^
i Most respectfully I heg to subBdt the folloving few

Unes for your kina consideration and favoorable orders

please

1 . I  am an ex-serviceman, I was enrolled in the Arugr in 

the Corps of Engineers as a clerk (GD) on 9 5'e‘b 1967» hut 

unfortunately I was discharged from the Army on medical

grounds wef 08 Aug 1971*

2. I got re-employment in the office of the Deputy Judge 

Advocate General Bepartment in this HQ on 10 May 1972 against 

leave vacancy. I was transferred to 508 Arv  Base Workshop 

Allahabad m l i e a  o f  combatant. Subsequently I was transferrec 

froiii'508 Amy Base Workshop Allahabad to 506 Amsr Base

Vforkshop Jabalpur for obaorption ia regular cadre in the 

Corps of EMS,

3 . .1 was posted to this HQ from 506 Armsr Base Workshop 

Jabalpur on compassionate grounds and I reported ±ui to

this HQ for permanent duty on 20 Mar 78.

4. It is seen from the seniority list that I iiave not 

been given the benefit of w  previous service rendered from

10 May 1972 to 19 Mar 1978, and ny name has been placed in

the seniority list of this HQ after the names of the

employees appointed before 20 Mar 78. !%■ date of joining 

to this HQ has been treated as appointing date for det^r-

raining to fix w  seniority. As suoh I have become most jimio

• • • • *2
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„ho are probationers as well as «ho are 
even the employees who ar P ,

teaporax. Post. g.^de/traAe wef

5 . I have been confi pernianent
.rpvioas unit and sach I am pe 

01 Apr 76 ^  ^   ̂ ,,,erax

employee* Aocording to the existing^ ^„ious categories

principals of deterMning th. senxo ^

„„ioved in C e n t r a l  S e r v i c e s  shall 
of persons employe  ̂ „ f„er it . Therefore. W

of confirmation and no oonfiriiation
fixed from the date oi V,

seniority my ^  ^ ^ 3  connection
and not from thedate of joining thxs HQ. I

f o l l o w i n g  r e f e r e n c e s  may M n d l y  . e  r e f e r r e d  ,-

C.) 0PR0 7 3 o f 7 3 , ^ r a _ 4 e a c h o f A p p e n a i x ' A ' M ^ 0 / .

CW Sovt of India, m  of Bef. OM Mo 28(6>/67/Pt-Il/

4-552/D(Appts) dated 09

6. In view of the above, it is earnestly requested that w  

seniority may kindly be determined from the date of W

confirmation and an early orders be issued to amend
;

seniority list accordingly. , • .

■ 7 , Thanking you'in anticipation.

K
the

Yours faithfully,

Dated s 22 Pgb 80.

(Iam

Sd/-x-x-x-x

(GrUlain Muyeen, Ii)G) 

Stats Section HQ OG
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In the Hon'Ule High Court of J«ai<=ature at Allahabad

Sitting at Luclmow 

Writ Petitions lo of 1980

Gulam Muyeen.. . .

Yersas

Union of India and others...

Petitioner.

Opposite parties.

22 fSb 80

Aanexure.4

Telephone 225 , .

710148-C/Stats/Ooord

, *

aW ISIIOAL SECâ ION 

T?TYATT0N op . Qg aiYILIMS ■

An_ application dated 22 Peh 80 addressed to Brig 10 

jUn submitted by IBC Shri Sulam Muyeen of this section 

is forwarded herewith for yoar farther neoessaiy action.

Sd/-x-x“x-x--x

(liD Kandpal) 

Lt Col

SOI Stats

Mm (Civ Sec)
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in the Hon'ble High Court of Jodioature at Allahabad

Sitting at Lucknow 

Writ petition No o of 1980

Petitioner.
SaLam Muyeen.. . . .

Versus

Union of India.and others...*
Opposite partieSi

A.nnftxure No 5

%
telephone Mlitary 380 

275103/1 5/BST (CIV) 26 f eD 80

ADMINISTSAglVB BRMGH 

(nTVTT.TANS SS3TI0N)'

FIXATION OF gSNIGRITT Og, QIVILIAIS 

1. R e f e r e n c e  your Service Note 710H8-C/Stats/0oord

dated 22 Feb 80.

3 , In this connection please refer to this office 

service note 275103/15/R/EST (CIV) dated 04 Oct 78.

Sd/-x-x-x“x-x 

(OP Balhara) 

Captain 

Adm Officer 

Por Brig 10 Adm

S'UATS

w - v

Uk

Hr
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in the Hon*ble High Goart of Judicature at Allahabad

Sitting at lucknow

Writ Petition Fo.
«

Grulam Miî reen........ •

Versus

Union of India & others....

of 1980

Petitioner.

Opposite paj?ties<

M M IJRE NO 6

OGMIDEITIAL

Tele 380

275103/15/R/SSrCGIV) 04 Oct 78

ADlalllSTRAJIVE BRANGH .
CCIVILIAI SEGTIOI)

GENERAL PRINGIPLES M  SBTBRMIDTING Ql' SEIIORITy. Of 
VARIOUS CATEGORIES Qg PERSOIS EICPIQYED.. IN GEm AL

1 , , A Oow of Arcqy HQ letter No 85510/SI) 6B dated 

20 Sep 78, is forwarded herewith for information to all 

concerned. • '

. • . ■ - Sd'̂ -x”x~x

(Prithavi Singh)
Capt

.Adffl Offr 

for OG Troops

List Stats

GOPT Of ARM HEADQUARTMS LETTER No 85510/gD6B M T W  
20 SEP 78

GENERAL PRINCIPLES FOR SBTSRMINING .^SSENIORITY Of VARIOUS 
GATEGORlfg OP PERSON EICPLOYED IN CEim^AL SERVICES

1 , Reference your letter No 275103/1 5/R/EST(GI?) dated

03 JUL 78, addressed to the AG’s Branch/Org 4(Giv)(a) 

at this Headquarters.

2. The orders on the above subject contained in GPROs 

73/73nas clarified vide GPRO 11/75 are quite clear. The

.2/-
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persons ad justed/Transferred on or ̂ af ter 01 Jul 73 will 

not get the benefit of their previous service for purposes 

senioril^r on their reporting to the new units, irrespective 

of the fact that they are holding lien on a perma^ie^t 

post in the previous unit. The will cease to hold lien on 

the permnent in the new unit. Therefore, they will he 

considered junior to the persons who are already in ,

po&ition prior to their arrival in the new unit for 

purposes of seniority.

Sd/-xx-x X
(DO Gupta)

Civilian EStaff Afsar/GSO 2 

K i r t e y  Up Thai Senadhikash/

For Deputy Chief of the Arisy Staff

COraDBIIIAL

>
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IN THB HOI’BLE HIGH (XiUBT OF jl)T.a4IIJBB Af 

i LUCKNOW BENCH ), LUGMOW.

G.M. .IPPLICATION. NO, (W) OF 1981.

Union of Iridia aiid others.

In Rs s

WRIT pS 'IM  ND. Of 1981,

Gulam^tiyean,

Yarsus

Union of India sM  others®

4pplic.^ts,

petitioner,

Opposite .Partldse

,ffl>PLICA!IIOH FOB (DTOHAIIOM OF DBLAJ 

IN f ILIMG COUNTER M F lB in i ON 

BEHALF OF O P P O S I x S  PABTIES 

NO. 1 fO 3, ■-

The applicants above-named beg to state 

as midsr s-

1, /  That preparation and vetting of the Count<er

Affidavit took soiJhetlms haice it could not 13S 

filed In time. -V.' • v

2. Biat the Cfounter-Affiaavlt ready -'md

Is feeing filed herewith,^



■_yf

2,

3* That the delay is genuine and bonafide.

d...
,l«ERdiFOilB it is. respectfully prayed 

that d e l i n  filing Cfeuiiter Affidavit may kindly 

be condoned*

LUGMOf DATSDs 

JUI.Y ;  1981* COUNSEL FOR THE IPPLIGMT 

( Cpp*Parties 1 to 3)

r

>
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In the Hon*ble High Court of Judicature at Allahabad,

Lucknow Bench, Lucknow.

***

Writ Petition No. S ^ Z  of 1981

Gulam Muyeen. --

i Versus 

Union of India and others.

Petitioner,

0pp. Parties,

Counter Affidavit on behalf of 

opposite parties

I , Lieut Madhav Mhaskar aged about 25^ years, 

son of Shri Yashv/ant Rao Mhaskar, Assistant Administrative 

Officer, HQ . Central Command, Lucknow, do hereby solemnly 

affirm and state on oath as under

1.That the deponent is Assistant Administrative 

Officer, HQ. Central Command, Lucknow and is acquainted 

with the facts deposed to hereunder;

2 . That paragraph 1 of the writ petition is not denied.

3. That in reply to para 2 of the writ petition pnly 

this much is admitted that the petitioner was transferred 

on compassionate grounds to Headquarters Central Command, 

Lucknovy, on 20 March 1978 from Jabalpur. The rest of the 

contents of theparagraph under reply are denied as 

incorrect. The petitioner was posted in Headquarter 

Central Command,,Lucknow, against regular temporary 

vacancy. A true copy of the posting order issued 

by Adjutant General Branch, Army Head Quarters,
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%

Mew Delhi, is being filed herewith as Amiexure. A-1.

^he petitioner had moved an application dated Sept. 9 

1977 requesting that he may be posted to any unit/ 

establishments of any corps located at Lucknow or 

Kanpur on compassionate grounds. The petitioner 

also submitted option certificate dated 13.9.1977

certifying that he \ras willing to accept regular
/

temporary appointment in the new unit/establishment.

A true copy of the said option certificate is being 

filed herewith as Annexure The petitioner submitted

yet another option certificate agreeing to abide by 

the existing rules governing leave, seniority etc,

A true copy of the same is being filed herev/ith as 

Annexure A-3 to this counter affidavit,

4 .That in reply to the contents of para 3 

it is not denied that the seniority of the petitioner 

has been reckoned from March 20, 1978 when he joined 

Headquarters Central Command, Lucknow, i .e . the new 

unit. It may also be mentioned here that the seniority 

is maintained unit vdse. 506 Army Base workshop Jabalpur 

is a different unit and has got no concern with 

seniority list of U.D.C. and L.D.C, ©f Command 

Headquarters, Lucknow.

In connection with the above it is further 

stated that according to CPRO 73/73 and 11/75 a$) 

individual vrtio is transferred on compassionate grounds, 

his seniority in the new unit is reckoned from the 

date of his joining and he is not entitled to the 

benefit of his past service for seniority, his name 

in the seniority list is placed below those individuals 

who have been already working in the unit prior to 

his joining the new unit on his transfer on compassionate

A



3.

grounds, A true copy of CPRO 73/73 is being filed 

herevdth as Annexure A-4 and that of CEiRO 11/75 

as Annexure A-5 to this counter affidavit, ^he above n 

noted CPROs were further clarified by the Army 

Headquarters by its letter dated 20th Sept. 1978.

A true copy of which is being filed herewith as Annexure 

A-6 to this counter affidavit.

5. That in reply to paragraph 4 of the writ 

petition, paragraph 4 of this counter affidavit may 

kindly be perused. The opposite parties 4 to 9 have 

been working since before the joining of the petitioner 

at Headquarters Central Command, Lucknow, on 20,3.1978,

6,?hat in reply to para 5 of the writ 

petition it is stated that 506 Army Base workshop is a 

different unit where he was earlier working, CPRO 73/'i 

and 11/75 specially deal with fixation of seniority 

of an individual who is transferred from one unit 

to another on compassionate grounds or who are 

adjusted out of surplus staff etc, Annexure A-2 

is subject to the annexures A-4 to A-6 of this countei

7 ,That in reply to para 6 it is stated that] 

opposite party no,3 gave reply by his letter dated 

26,2,1980 drawing attention of the petitioner to 

27513/15/R/RAT(LW) dated 4th Oct, 1970 according to 

persons adjusted or transferred were not to get bene]

O f  t h e i r  p r e v i o u s  s e r v i c e  o n  t r a n s f e r  t o  a  n e w  

u n i t  o n  a d ju s t m e n t  o r  c o m p a s s io n a t e  g r o u n d s .  I n  the] 

c i r c u m s t a n c e s  i t  c a n n o t  b e  s a i d  t h a t  t h e  r e q u e s t  o f  

p e t i t i o n e r  w as  n o t  c o n s i d e r e d .



5.

IS.'Ihat in reply to para 1 1 , It  is stated

that the petitioner joined at Headquarters Central

Commaaid, Lucknow, on 20,3.78 on transfer which was

made on his own application on compassionate grounds, 
t
f Rules for fixation of seniority on transfer on 

compassionate grounds are there and the seniority has 

been fixed accordingly. The petitioner even had given 

option certificate for abiding by the rules then existing 

for transfer on compassionate grounds.

Ji
13. That in reply to paragraph 12 of the 

writ petition it is stated that on transfer on compassiod^ 

grounds the individual is bound by the rules for 

fixation of seniority on such transfers,

14.-̂ hat in reply to para 13 of the writ 

petition it is stated that the opposite parties 4 to 9 

had joined the unit on the present posting before the 

petitioner had joined it,

15. '̂hat paragraph 14 of the, writ petition

is denied as incorrect. The seniority has been rightly

fixed. The petitioner will also get promotion whej^Wr it 

becomes due according to the seniority fixed,

16. That in reply to para 15 of the'writ

petition it is stated that the petitioner is not getting

the pay scale of the promoted post and that he willget 
S-

only after he is promoted.

17. *-̂hat paragraph 16 of the writ petition

is denied.

/■
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18. That in reply to paragraph 17 Of the writ 

petition it is stated that no case is made out for 

q,uashing the seniority list a copy of which has been 

filed as annexure 1 to the writ petition.

19.That para 18 of the writ petition is denied. 

No injustice has been caused to the petitioner.

20. That thepetitioner had himself submitted 

option certificates annexure A-2 and A-3» Hence he now 

cannot go behind these undertakings. The petitioner 

cannot claim all the advantages namely transfer on 

compassionate grounds as well as seniority on the basis 

of past services in the different unit. A transfer which 

was otherwise not possible was made on certain conditions 

including those given in annexure A-2 aiid A-3 to this 

counter affidavit.

21. That the petitioner is guilty of laches, 

the seniority list ainexure 1 is dated 4.9.79 v^ereas 

the writ petition has been filed on 28. 1 . 1981. -̂-he petition 

is liable to be dismissed on this ground ^s well.

Lucknow Dated 

July 1981. Deponent,

%

I, the abovenamed deponent), do hereby 

verify that the contents of paragraph 1 of this 

coimter affidavit are true to my own knowledge,

J
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7.

those of paras ,2 to 17 are true to my information 

derived from the records and those of paragraphs 

18 to 21 are based on legal advice* No part of it

and nothing material has been concealed, so help 

me God;

X

VkcH

T'

Lucknow Dated 

July 1981,

l/V'

Deponent.

I identify the deponent who has 

signed before me,

£ M  b  1^’' ;i

.&eriT"0r ^ i  Brijesh Kumar.

I

Solemnly affirmed before meon ^i_9) ' ^  \

at je .S ^ a .m ,/p ^  by H W

^he deponent who is identified by5̂ '|\ •

•^-Clerk of Sri Brijesh Kumar, Advocate, Lucknow,

I have satisfied myself by examining the deponent that
*■

he understands the contents of the affidavit which has 

been read out and explained by me.

Oatnĵ &fHimssî er 
High Gautt, AllahuBŜ

-«■ -nigWjp̂xl
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In the Hon’ble High Court of ludicature at ^llahabad,

Lucknow Bench, Lucknow.

Writ petitidn No,

Gulam Muyeen,

Versus

Union of India and others.

of 1981 

—  Petitioner.

»

— Opposite parties,

Telephone 375371

Annexure No»A->1

Sangathan Nideshalaya (Org. 4(Civ(l: 
Adjutant General Shakha •
Thai Sena Mukhyalaya 
Organisation ^^irectorate/Org 4(Civ 

Adjutant General's Branch (b)
Army Headquarters '
DHQ PO New Delhi - 110011

70538/Dec/77/0rg 4(Civ)(b) 

All Concerned.

20 Dec. 77

POSTING AND TRANSFERS ON COMPASSIONATE GROUNDS 
 ̂ CHILIANS. ' . ,

1 . ’̂he follovdng civilian personnel, if willing, a

are transferred on permanent duty to unit/establishment 

sho\i«i against their names:-

SNo.' Name TradeCategory From 

(S No. 1 to 22) XXX XXX

To Remarks.

X X X  X X X

23. Sri Gulam Muyeen 506 Army Base HQ Central Against
Pt LDC Tfi/ksp Command Regular

Jabalpur Lucknow. RJ:
Vacancy,

X X X  X X X  X X X  X X X  X X

2,' As per the decision of the Ministry of Defence 

the orders regarding reservation of vacancies for 

Scheduled Castes and scheduled Tribes are not applicable 

in the case of employees who are posted on compassionate 

grounds.

3. The individuals will to dispatched to their 

new units only after receipt of a confirmation regarding
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r

S .

the availability of vacancy to the unit concerned immediate­

ly on receiptof the posting order and vdllnot await a 

formal communication from them.

4* Instructions contained in %)pendix ’A* to this 

letter will be complied with.

5 . Individuals will be relieved of their duties 

immediately on receipt of confirmation regarding the 

availability of s vacancy from the receiving units. 5̂ he moves 

of the individuals will not be withheld till the arrival 

of replacements. The resultant vacancies will be reported 

to this HQ in accordance with SAO 8/S/76.

6 .The individuals will be informed that they will 

recbon their seniority from the date of reporting for duty 

in the new units/establishment^ as per revised instructions 

contained in Ministry of Defence letter No. 26(6)67/D(APPts) 

dated 29th Jun 73 (reproduced in CPRO 73/73).

Ecopy to 

All concerned.

Sd/- X 

(KlManda)

Civilian Staff Adhikari/GSO 

Up Sahayak Ad;jutant General/DAAG 

Kritey Adjutant General.
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(APPENDIX 
Compassionate

)

C o m p a s s io n a t e  

INSTRUGTIQNS TQ BE GQMPLIEID. WITH. m  ̂ THE UNITS

*<>

1 . ,  ‘% e  m o v e s  o f  t h e  i n d i v i d u a l s  who a r e  p o s t e d  o n

c o m p a s s io n a t e  g r o u n s  vcLll b e  c a r r i e d  o u t  a f t e r  o b t a i n i n g

confirmation regarding the availability of vacancy from the
f

receiving units. This will be done in direct consultation 

with the imitRsformation concerned by Signal under advice 

to this HQ. '■

2. If any of the individuals in question has been 

hEHH given alternative appointment under the provisions * 

of SAG 8/S/76, his posting under this letter will not be 

given effect. Necessary amendment vd.ll be issued on 

receipt of information,

3. ^he individuals against whom disciplinary case is 

pending and those whose service have not been satisfactory 

in their present units will not be despatched to new
' t

units, A “certificate to the effect■that the^individuals 

performance - has ■ been satisfactory laill - invariably - be 

rendered to - the - receiving unit at > the - time of ■ despatch of 

the individual.

4. . The DC units will ensure that the individuals 

posted are educationally and technically qualified and 

suitable as to their age before despatching them.

In 6ase they were overage at the time of initial recruit­

ment they will not be despatched without approval of the 

receiving units.

»
5. Permanent/Qaasi permanent individuals are posted 

against regular temporary appointment, She individu^s will 

be infonned that they will reckon their seniority from

the date of reporting for duty in the new unit/establishment 

as per instructions contained in the Ministry of Defence 

letter no. 28(6)/67/D(Appts ) dated 29 Jun 73, reproduced 

in CPRO 73/73,
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6 . TA for themove may beadmissible at the 

direction of the competent authority as per AI 147/64.
I

'̂ he journey period will be covered by grant of earned 

letve to their credit, if  due, :or extraordinary leave, 

if  there is no sucja leave to their credit. ; ^

7. Move of the indivudals concerned will not be

withheld till the arrival of-their replacements. The
\

resultant vacancies will be reported to the appropriate 

authorities 'in accordance with this HQ letter No,V02384/

Org 4(CIV)(b-i) dated 12 Sept. 68 immediately after the 

move of the individuals for adjustment of surplus employees.

8 . In exceptional circumstances only the posting

orders will be cancelled. In such case, the grounds 

submitted by the individuals will be scrutinised and on 

the special recommendations of the OC unit concerned,

9 . If for any reason, the vacancies have either ceased

to exist or are not to be filled in IMMEDIATE information 

to this effect will be sent to the providing unit under 

advice to this H3,

(LR Nanda) 
DAAG/Org 4 Civ(b)

w r r
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In the Hon’ble High Court of Judicature at ^Hahabad,

Lucknow Bench, Lucknow.
#** K

4>

Writ Petition No,

Gulam Muyeen. --

Versus

Union of India and others

of 1981

Petitioner.

Gpp.Parties,

Annexure Ho.A~3 

CERTIFICATE

I, No, 7125985 Permanent LDC Shri Gulajn 

Muyeen of 506 Army Basfe Workshop, Jabalpur, m  willing 

to travel at ray own expenses when transfefred on 

compassionate grounds. I agree to abide by the existing 

rules governing leave, Seniority and so on.

Station: Jabalpur 

Date: 13- Sep 77

Sd/- XX

(7125985 Pt LDC Shri GulamMuyee;

Countersigned.

Sd,

Station Jabalpur 

Date: 13 Sept^77

(V.K.Varma)
EME Officer (Civ) 
Establishment officer 
Commandant.
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To

7125985 Permt LDC
Gulam Muyeen
506 Army Base Workshop
Jabalpur,

Adjutant General's Branch, 
Army Headquarters,
DHQ PO New Delhi-ii

Through proper ohatmel.

POSTING OK GOMPSASSIQMATE GROU!^«

■K

Sir,

Most humbly and respectfully I beg to submit 

the following few lines for kind consideration and
I

favourable action please.

I am an ex-serviceman, I was enrolled in the Army 

in the Corps of Engineers as a clerk (GD) on 9 Feb 6? 

but unfortunately I was discharged from the Army on 

medical grounds on 8 Aug 71. Thereafter I was again 

reemployed as a LDC in the office of the Deputy Judge 

Advocate General Department at Headquarters Central
\ 1

Command Lucknow on 10 May 72. After having served there up
I

24 Juh 72, I was posted to 508 Army Base Workshop, 

Allahabad wef 25 Jun 72. ’̂ herefrom I have been further 

posted to 506 Army Base Workshop Jabalpur on 13Jul 74. Sir 

then I am serving in 506 Army Base Workshop, Jabalpur.

It is submitted that ^ have one son ated 11 Years 

and a daughter aged 8 years from my first wife andare 

residing along with my old mother of aged 75 years and my 

second wife at village Rasulpur in Tehsil Musafirkhana 

district Sultanpur (UP). I am having my own house and 4 

bighas of cultivable land. My mother being very old she 

is quite unable to look after the house/cultival»le land 

to take proper ,care of my children. Moreover the living 

of my children along with my second wife in the absence g 

myself also creates unhappiness/problems as she is givi
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in indifferent treatment to my chldren. This also 

creates an unsolvable problems to iy aged mother also 

due to which thepeaee of the house is completely washed 

off. I , being away from my native place, am unable to 

attepd these problems and to find any solution for that.

It is aalso added that these docimestic affairs have made me 

too much worried all the time and I am not having peace, of

mind which ultimately affect my health also.

It will not be out of place to mention here that 

due to such circumstances and domestic worries I was victi­

mised by neurosis and medically boarded out from the Army

Services as stated above.

In view of the foregoing it is earnestly requested

that I may please be posted to any units/establishments of

any corps located at Lucknow or Kanpur.. It is submitted

' that I shalltravel at my own expense and will not claim

any TA/DA and joining time.

Hoping to receive your symapthetic consideration

in the matter and thanking youin anticipation.

Yours faithfully,

Sd/ Gulam Muyeen)

Dated 09 Sep 77.
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2 . Displaced Government servants have by and large

been atisorved in the various Central Services and their 

seniority has been fixed with reference to the previous 

service rendered by th^ra. Similarly, the seniority 

of ex-KXKdiiiJsto employees of the Government ofBurma and 

of Part *B' States as well as of candidates with War 

Service has already been determined in accordance with the 

instructions cited above. As the specific objects under­

lying the instruction referred to above have been achieved 

the question of reverting to the normal principles for ^  

determining seniority has been under consideration of 

this Ministry. It has been decided that the seniority of 

all persons appointed here after to class I and class II 

posts in the lower formations under this Ministry will be 

determined in accordance with the General Principles 

annexed hereto.

Annexure

o
; UJ

GENERAL PRINCIPLES FDR DETERMINATIONOF SENIORITY OF 

CIVILIANS IN DEFENCE SERVICES.

'I* (i) These principles shall-^apply for determinatioj

of seniority of persons appointed to Class I and Class Il| 

posts under the Ministry of Defence.

(ii) Notwithstanding anything contained in these

general principles, the seniority of persons belonging to|
f

the following categories will, on their appointment to 

civil posts, continue to be determined by the instructioi 

noted against each such category;-

(a) Ex-Govt servant penalised for theiryl'dHA OM No 6> 
patriotic activities.

2 S&WG dated 29.5.57 reproduced in A 1 2 ^

(b) Central '^ovt employees N &f D OM No 8(l ) /5i
discharged on account of 10313/D (Appts) date
of affiction with TB or 19.9.56 extended to
pleurisy. ex pleurisy patienti

vide OM No.8( i ) /56A
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(c) Permanent displaced Govt serv&ats 
nominated by the Transfer Bureau/ 
Transfer Office to purely temporary 
organisations who consequent on 
their retrenchment, were absorbed 
inother offices.

2* Subject to the provision of para 3 below, persons

appointed in a substantive or officiating capacity to a 

grade prior to the issue of these general principles, shall 

retain the relative seniority already assigned to them 

or such'seniority as may hereafter be assigned to them 

under the existing orders applicable to their cases and 

shall fes en block be senior to all others in that grade : 

Explanation -

S’or the purpose of these principles (a) persons who 

are confirmed retrospectively with effect from a date eirlier 

than the issue of these general principles : and (b) persons 

appointed on probation to a permanent post substantively 

vacant in a grade prior to the issue of these general 

principles, shall be considered to be permanent officers 

of the grade.

Subject to the provisions of para 4 beloxir, permanent 

officers, of each grade shall be ranked senior to persons 

who are. officiating in that grade,

4, ^irect recruits - Notwithstanding the provisions of

para 3 above, the relative seniority of all direct recruits 

shall be determined by the order of meritin which they are 

selected for sirh appoinlanent, on the recommendation of the 

UPSC or other selecting authority, persons appointed as a. 

result of an earlier selection being seniop to those 

appointed as a result of a subsequent selection :

Provided that where persons recruited initially on a

temporary basis are confirmed subsequently in an order 

different from the order of merit indicated at the
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. t.elr appointment, seniority shaXX follow t .e  ^

— -  - — - t  r

T I : . - t  T / X r . . « • »  “

“ J r t B  . »  “
selecting autho y 4.̂ rvns (e S. posts

. „ .  « » . . = • )

. .  : :
the UPSC/Selectini Authority should be

a common order of merit.

5 n̂ ^-.̂ -h.fltital-prpmotees! ^ +„ the
—  —  of riersonspfomoted to the
(11 Ihe relative seniority ol per f

 ̂ ,h ,il  he determined in the order of their 
various grades shall he aei;ei

selection for suoh promotion provided that «here persons 

promoted initially on a temporary basis a r e  confirmed 

subsequently in an order different from the order of 

merit indicated at the time of their promotion seniority 

shall follow the order of confirmation and not the

original ofdder of merit.

(ii) Jiere promotion eto a grade are made from 

more than one gradfe, the eligible persons shall be arranr 

in separate lists in the order of their relative seniorii-

in their respective grades. Thereafter the Departmental

Promotion Committee shall select persons for promotion 

from each list upto the prescribed quota and arrange 

all the candidates seledted from different lists ina
\

consolidated order of merit 

seniority of,the
l in e

th.

ot

Of pjouQi,

'ShQy

or be
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,̂ and promotion respectively in the Recruitment Rules .

j I

7. Transferees;

(i) The relative seniority of persons appointed by 

transfer to a grade/post from other departments of the 

the Central or State Governments shall be determined in 

accordance with the orders of their selection for 

such transfer?

(9Ei) ^here such transfers are effected against specific

quotas p r e s c r i b e d  i n  the recruitment rules,-the

 ̂ re&tive seniority of such transferees visa-vis 

direct recruits and promotees shall be determined 

accordingto the retation of vacancies which shall be use 

used on the quotas reserved for transfer direct

recruitment andpromotion respectively in the Recruitment 

Rules•

(Siii) %ere a, person is appointed by transfer in accord- 

dance with a provision in the recruitment rules providing 

for aruch transfer in the event of non-availability of a 

suitable candidate by direct recruitment or promotion 

such transferees shall be grouped with direct recruits 

or pxx>motees, as the case may be for the purposes of . 

para 6 above. He shall be ranked below all direct recruit 

or promotees,'as the case may be selected on the same 

occasions

(iv) Where a person is transferred with work from one
\

Department to another of CentralGovemment his date of 

seniority will remain unchanged.

8, Persons appointed onad-hoc basis to a grade without 

consultation wLththe UPSC under Regulations 4 of the UPSC 

(Exemption from Consultation)Regulatiohs, 1958 are to be 

replaced by persons appoved for regular appodSntment by direci 

recruitment, promotion or transfer, as the case may be 

until they are replaced, such persons will be shown in 

the order of their adhoc appointments and below all persons 

regularly appointed to the grade.
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appointed to the Central Services,

2. Ihe question has bean raised vihether it is necessary

to continue to apply the instructions contained in the

Office Memorandum cited above. Displaced Government servants 

have by andlarge been absorbed in the various Central 

Services and their seniority has been fixed with 

reference to the previous service rendered by them. Similar!

.the seniority of ex employees of the Government of Burma

and of Part ’ B’ itates as well as of candidates with

war service has already been determined in accordance 

withthe instructions cited above, as the specific objects 

underlying the instructiohs cited above have been achieved, 

there is no longer any reason to apply these instructions 

in preference to the normal principles for determination 

of seniority. It has, therefore, been decided in consultatior 

vd.th the Union Public Service Commission that hereafter 

the seniority of all persons appointed to the various 

Central Services after the date of those instructions should 

be determined in accordance with theGeneral Principles 

annexed hereto.

3. ^he instructions coijtained in the various office 

Memorandum cited in paragraph 1 above are hereby cancelled 

except in regard to determination of seniority of persons 

appointed to the various Central Services prior to the 

date of this office Memorandum. The revised General 

principles embodied in the annexure will not apply with 

retrospective effect, but will come into force from the 

date of issue of these orders, unless a different date in 

regpect of any particular service/grade from which these 

revised principles are to be adopted for purposes of 

determining seniority has already been or is hereafter 

agreed to by this Ministry.
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ApT^endix »B« to GPRO 73/73

Copy of Government of India, Ministry of Home Affairs 

Office Memorandum No. 9/ '1l /55/HPS dated 22 Dec. 59*

Subject: General Principles for determining seniority
of varioQs categories of persons employed in 
Central Services.

As Ministries of the Government.of India are aware, 

instructions have been issued from time to time regarding 

the principles- to be observed in and the method of determin­

ing seniority vide Office MemorandiM cited below:- 
*

(a) Office Memorandum No.3 0 /4 4 /^  - Appts dated 
22nd Jim 49.

(b) Office Memorandum No 65/28/49-DGS (Appts) dated 
the 3rd Feb. 1950 and other subsequent office 
memorandum regarding fixation of seniority of 
Ex-employees of the Government of Burma.

(c) Office Memorandum no. 3)^225/50 DGS dated the 
27th April 1951 and other subsequent office

» memorandum ^regarding fixation of seniority of 
displaced Government servants.

RPS
(d) Office Memorandum No. 9/58/56 dated 4th August56

The instructions contained in this Ministry's Office, 

Memorandum no. 50/44/48 Appts dated the 22nd June 1949 

were issued in order to safeguard the interest of 

displaced Governnent servants appointed to the Central 

services after partition. As it was not possible 1:0 r§gulate^ 

the seniority of only displaced servants by giving them 

credit for previous service, the instructions were made 

applicable to all categories of persons appointed to 

Central Services. The principles contained in the 22nd June 

1949 orders were extended to :-

(a) Ex Government servants of Burma appointed 

to Central Services; and

(ii) % e  employees of former part B States taken 

over to the Centre as a result of Federal 

financial Integration.

The instructions contained in this Ministry's 

Office Memorandum No. 32/10/49/CS dated the 31st March 1950 

and no. 32/49-CS(C) dated the 20th September 1952 

similarly regulate the seniority of candidates with ServiceI
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Annexure

3.
. V i

GENERAL PRINCIPLES FOR DETERMINlStEON OF SENffiRITY IN THF 
— -. ' " CENTRAL SERVICES. - , . - . ... .. . ...

1. (1) 'i'hese principles shaU apply to the determinaUon

of seniority in Central '^ivil Services and Civil Posts 

except such services and posts for which separate princip 

have already been issued or may be issued hereafter by ' 

Government,

Ministries or Departments wMch have made separate 

rules or issued instructions on the basis of instructions 

contained in the Mnistry of Home Affairs OM no.30/44/40 

Appts dated the 22nd of Jun 1949 are requested to considei- 

modification of those rules or instructions on the basis 

of these general principles ever, wherever it is c

considered necessary to follow principles different from

,those laid down in this Memorandum a specific references 

would be made to the Ministry of Home- Affairs who will 

consult the UPSC. As regards individual cases, the 

Ministry of Home Af^fairs will dedide the cases oh which 

the advice of theGommission should be obtained.

(ii) Notwithstanding anything contained in these general 

principles, the seniority of persons belonging to the 

following categories will on their appointment to a Centra 

Civil Services, or a Civil Post continue to be determined 

by the instinictions noted against each category

(a) Jc Goverament servants penalised 
for their patriotic activities.

(b) Central Government employees 
discharged on account of 
affiliation with T.B.
Pleurisy or leprosy.

MHA OM No. 6/4/52-S& 
NG dated 29.5.57

OM No .37/,1/52 DGS date^ 
20.7,54 (^ubs equently 
extended to ex-Pleurisy 
Leprosy patients vide 
OM no.13/4/56-RPS dt. 
29.9.56 and 13.4.57-RPS 
dated 14.7.58.

2. Subject to the provision of para 3 below, persons appointed 

in a substantive or officiating capacityto a grade prior to 

the issue of these general principle shall retain the relative 

seniority already assigned to them or such seniority as may
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hereafter be assigned to them under the existing orders 

applicable to their cases and shall an block be senior to all ■ 

other in that grade.

EXPLANATION.

^or the purpose of these principles (a) persons who 

are confirmed retrospec-^ive with effect from a date earlier 

than the issue of these general principles; and (b) persons 

appointed on probation to a permanent post substantively vacant 

in a grade prior to the issue of these general principles, shall 

be considered to be permanent officers of the grade.

3. Subject to the provisions of para 4 below, permanent

officers of each grade shall be ranked senior to persons who

are officiating in that grade.

4. Direct Recruits;

Notwithstanding the provisions of para 3 above, the

relative seniority of all direct recruits shall be determined 

by the order of merit in w;hich they are selected for such 

appointment, on the recommendations of the UPSC or other 

selecting authority persons appointed as a result of an earlier 

selection being senior to those appointed as a result of a 

subsequent selection.

-X .-i , Provided that where persons recruited initially on a

V ) temporary basis are confirmed subsequently in an order different
T { )

om the order of merit indicated at the time of their appoint­

ment seniority shall follow theorder of confirmation and not 

the original order of merit,

5. Promotees:

(i) '̂ 'he relative seniority of persons promoted to the various

grades shall be determined in the order of their selection

for such promotions.

Provided that wherg persons initially on a temporary basis

are confirmed subsequently in a n order different from the

order of merit indicated at the time of their promotion,

seniority shall follow the order of confirmation and not th^ 

original order of merit.
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(ii) %ere promotions to a gr^de are made from more

than one grade the eligible persons shall be arranged in 

separate lists in theorderof their relative seniority in 

their respective grades. Thereafter the Departmental 

Promotion Committee shall select persons for promotion 

from each list upto the prescribed quota and arrange all the 

candidates selected from different lists in a consolidated 

order of merit which will determine the seniority of the 

persons on promotion to the higher grade.

Note: If separate quotas for promotion have not already been

prescribed in the relevant recruitment rules, the 

Ministries/Departments may do so now, in consultation 

with the commission wherever necessary.

6. Relative Seniority of Direct Recruits and Promotees.

^he relative seniority of direct recruits and of promot

shall be determined according to the rotation of vacaaicies 

bet̂ ireen direct recruits and promotees which shall be based
I

on the quotas of vacancies reserved for direct recruitment , 

and promotion respectively in the Recruitment Rules,

7. Transfegees:

(i) The relative seniority of persons appointed by 

transfer to a Central Service from the subordinate offices 

of the Central Government or other departments of the 

Central or State Governments shall be determined in 

accordance with the order of their selection for such 

transfer.

(ii) ¥here such transfers are effected against specific 

quotas prescribed in the recruitment rules therefore,

the relative seniority of such transferred vis-a-vis direc 

recruits andpromotees shall be determined according to th€ 

reotation of vacancies I'/hich shall be based on the quotas 

reserved for transfer direct recruitment and promotion 

respectively in the recruitment rules.

(H i )  there a person is appointed by transfer in
accordance with a vrovi^^lnn ■?>.

provision in the recruitment rules
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providing for such transfer in the event of non-availability 

of a suitable candidate by direct recruitment or promotion, 

such transferee shall be grouped withdirect recruits or . 

promotees, as the case may be for the purpose of para 6 above. 

He shall be ranked below all direct recruits or promotees as 

the case may be selected on the same occasions,

8, Persons appointed on ad-hoc basis to a grade without 

consultation with the UPSC under Regulation 4 of the UPSC (Ex 

Exemption from Consultation)Regulations 1938 are to be 

replaced by persons approved for regiilar appointment by direct 

recruitment, promotibn or transfer, as the case may be 

until they are replaced, such persons will be shown in the 

order of. their adhoc. appointment and below all persor: .̂ 

regularly appointed to the grade.
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EXPLANATORY MEMORANDUM

1̂ '.0

General ̂ ̂ inolple 4.

^he Union Public Service Commission invariably - 

indicate the order of preference at the time of selection 

and it will not, therefore, be difficult to determine the 

relative seniority of persons recruited thrcugh the Commissioi 

In order to aabiiatedifficulties in determining the relative 

seniority of direct recruits recruited otherifdse then 

through the UPSC, the selecting authority should indicate 

the order of merit at thetime of selection,

General^Principle 5(i)

%ere promotions are made on the basis of selection 

by a Departmental Promotion Committee, the seniority of such 

promotees shall be in the order in v^ch they are recommended 

for such promotion by the Committee. Where promotions are 

made on the basis of seniority subject to the rejections 

of the unfit, the seniority of persons considered fit for 

promotion at the same time shall be the same as the relative 

seniority in the lower grade from which they are promoted. 

%ere, however, a person is considered as unfit for promotion 

and is superseded by a junior such person shall not if he 

\ is subsequently found suitable and promoted, take seniority 

in the higher grade over thejunior person who had superseded 

him.

/ ■  ̂ . . 
General PrinciTPle 5(ii) Illustration;

Where 759̂  of thevacancies in the grade of Head clerk

are reserved for promotion from the grade of Upper Division

clerk and 25% from the grade of Store Keeper, the eligible

Upper Division clerks and Store Keepers shall be arranged in

separate lists with reference to their relative seniority in

those grades. The D . P . C ,  vail m^e selection of three

candidates from the list of U.D.C. and ene from thelist of

Storekeepers. Thereafter the selected persons from each list

shall be arranged in a single list in a consolidation order 

of merit assessed by the DPC which will determine the
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seniority of thepersons on promotion to Mgher grade.

Seneral^^rinelBle 6 :

A roster should be maintained based on the 

reservation for direct recruitment promotion in the 

Recruitment Rules. Where the reservation for eadii Method 

is 50 % the roster will run as follows (1) Promotion, (z) Direc 

Recruitment, (3) Promotion, (4) Direct recruitment and so on. 

Appointment should be made in accordance with this roster and 

seniority determined accordingly,

Illustrationg'

V/here 75% of the vacancies are reserved for 

promotion and 25% for direct recruitment, each direct 

recruit shall be ranked in seniority below 3 promotees. Where 

the Quotas are 50?̂  each, every direct recruit shall be 

ranked below a promotee. If for any reason a direct -recruit or 

a promotee ceases to hold the appointment in the grade, the 

seniority list shall not be re-arranged merely for the purposes 

of ensuring the proportion referred to above.

General ■ PrinciTale' 7( i )

'̂he principle laid down in para 7(i) will not present 

any difficulty where recruitment by transfer is made singly an( 

at intervals but it will be found wanting iri cases i/feere ttie 

or more persons are selected from different sources on the sam« 

occasion and the selection is spread over a number of days,

^t will, therefore, be necessary for the authorities responsib; 

for approving appointments by transferto indicate the inter 

se ordeif of merit of the sfelected persons in suchcases.

General ■BrinciTPle -8

While the senmrity of persons appointed on an ad-hoc 

basis will be determined as indicated in para 8 of the annexurt 

the seniority list should clearly show that a person is not 

p>wti:± eligible for promotion or confirmation.
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Copy of Govt of India, Ministry of Home Affairs, Office 

Memorandum No. 9/45/60-Estt(D) dated 20 Apri 61.

Subject: General principles for determination sendisrtity 
of various categoriesof persons employed in 
Central Services, Interpretations of relating 
of seniority of direct g recruits who are 
confimed in an order different from the 
original order of merit, including these 
belonging to Scheduled castes/Tribes.

The undersigned is directed to invite reference to 

paragraphs 3 and 4 of the annexures to this Ministry's Office 

Memorandum No. 9/11/55 RP^ dated the 22nd December, 1959, 

on the subject noted above, which provide that permanent 

affiars of each grade shall be ranked senior to persons 

who are officiating in that grade and that notwithstanding this 

provision the relative seniority of all direct recruits shall 

be determined by the order of merit in which they are selected

for such appointment, on the recommendations of the Union
f

Public service Commission or other selecting authority, persons 

appointed as a result of an earliest selection being senior to 

those appointed as a result of an- subsequent selection. 

\guiries have been received in the Ministry from time to 

time whether after confirmation in accordance with the special 

representation orders Scheduled Castes/Scheduled Tribes 

candidates should be treated senior to other temporary/officiat* 

ing afficers of the grade concerned, even though the latter 

mighthave been recruited earlier to that grade or secured 

a higher order of merit in the same selection than the former,

2. Ordinarily, the orderof confirmation is determined

by the position occupied by a candidate in the merit list, but 

where a depature is made from thenormal rules andone occupying 

a lower position is given preference for confirmation, he 

would legitimately expect exceptional treatment also in the 

matter of seniority. It is with this view that a proviso has 

been added to para 4 of the annexure referred to above which 

provides that vtoere persons recruited/promoted initially on
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on a temporary basis are confirmed subsequently in 

order different from the orderof merit indicated 

at the time of their appointment, seniority shall follow the 

order of confirmation and not be original orderof merit.

This means that seniority accompanies confirmation.

Apart from the position stated above, grant of 

permanenty follomng a period of temporary appointment 

stands on the same footing as a permanent appointment made 

ab-initio, and the fact that person belonging to a scheduled 

caste or a scheduled Tribe had held a temporary appointment 

before he-was made permanent would not justify treating 

him less favourably than if he had been appointed 

permanently to a reserved vaca^icy straightaway. It often

happens that a Scheduled caste or a scheduled tribe Candida 

occupying alower position in themeritlist is appointed 

permanently to a reserved vacancy, \ ^le candidates above 

...him in the merit list are not appointed at that time.

If such candidates are appointed in the following year, 

they are not entitled to higher seniority on the ground 

that in the previous year they had obstained a higher posi­

tion in the merit list, ‘̂ he position is not basically 

different \^en the initial appointments are made from the 

samelist, and at the same time, d»n a temporary basis and 

the scheduled caste or the scheduled tribe employee is 

in spite of his lower position in the merit list, made 

permanent earlier inaccordance with the special representa­

tion orders.

3. In the light of theposition explained above it is

clarified that, after confirmation, the scheduled caste/ 

scheduled Tribe candidates will rank senior to the 

temporary/officiating officers of thegrade and amongst 

the permanent officers of that grade theirseniority will

follow the order of their eonfiraiatlon. It Is requesU 

that theabove clarification may kindly be brought to the
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notice of all concerned in the Hinistriear including their 

attached and subordinate offices for information and 

guidance,

EXPLMATQRY • M9RAND13M

General Principle ̂  4 :

The UPSC invariably indicate theorder of 

preference at the timeof selection and it will not, therefore, 

be difficult to determine the relative seniority of persons 

recruited through the commission. In order to obviate 

difficulties in determining the relative seniority of direct 

recruits recruited otherwise than through the U*P.SC, 

the selecting authority should indicate the order of merit 

at thetime as selection.

General ’̂ Principle  ̂5( i j :

Promotions to all class I and Glass II posts in the\

defence Services being made on the basis of selection by a 

DPC the seniority of suc|i promotees shall be in the order in 

i\Aiich they are recommended for such promotion by the Committe-

Gener al»Princ iple ■» 6 ;

^ roster should be maintained based on the reservatio- 

for direct recruitment and promotion in the Recruitment Rules^ 

vdiere the reservation for each method is 50% the roster will 

run as follows: (1) Promotion, (2) Direct Recruitment,

(3) Promotion, (4) Direct Recruitment and so on. Appointmen-j 

should be made in accordahcewith this roster and seniority 

determined accordingly.

Illustration:

"Where 75% of theabove vacancies are reserved for 

promotion and 25% for direct recruitment, each direct 

recruit shall be ranked in seniority below 3 promotees. V/he: 

the quotas are 50% each every direct recruit shall be rarfcec 

below a promotee. If  for any reason, a direct recruit or a 

promotee ceases to hold the appointment in the grade, the
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seniority list shall not be re-arranged merely for the 

purpose of ensuring theproportion referred to above.

General ^rinciple 7(43. ■

'̂ he principle laid down inpara 7(i) vdll not present

any difficulty where recruitment by transfer is made singly

and at intervals butit will be found wanting in cases

where two or more-persons are selected from different

sources on the same occasion and the siiection is spread

overa number of days. It will, therefore, be necessary

for the authorities responsible for approving appointments

by transfer, to indicate the inter-se order of merit of the

selected persons in such cases and for this purpose the

Selecting authority concemed should be asked to indicate

inter-se order of merit of selected persons in such cases,

General^ Principle-8

While the seniority of persons appointed on an 

ad-hoc basis will be determined as indicated in para 8 

of the annexure the seniority list should clearly show 

that such persons are not eligible for proinotion or 

confirmation.

***
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In the Hon'ble High Court of Judicature at Allahabad,

Lucknow Bench, Lucknow.

Writ Petition No,

Gulajn Muyeen ,

Versus

Union of India and others.

Annexure

of 1981.

—  Petitioner.

0pp.Parties.

CPRO 11/65 General principles for detemining seniority 

of various categories of persons employed in 

Central Services,

Reference CPRO 73W73
\

2. In accordance with the revised principles of 

seniority, no benefit or past service is given to the 

surplus staff adjusted in other Corps/Service/Units for pu 

puipose of fixation of seniority in the grade in which 

they are adjusted. Their seniority on their adjustment in 

new appointments will be detenained in accordance with 

their date of joining the new xmit on their adjustment.

It has now been decided that when two or more surplus 

persons of an office are rendered surplus on different 

date» for absorption in the same receiving unit, their 

inter seniority as it existed in the office in which 

they worked before being rendered surplus should be 

maintained in the grade in which they are absorbed in the 

new.organisation provided that no direct recruitment has 

been selected for appointment to that grade in between thos< 

dates.

3. ""hey have also been some doubts about the 

applicability of the revised principles of seniority
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2.

in respect of individuals adjusted under surpluses 

and deficiencies scheme and transferred on compassionate 

grounds. Revised principles of seniority are applicable 

wef 1 Jul 73. In view of this, the seniority aee of

locally controlled staff, rendered 

surplus and adjusted or transferred on compassionate 

grounds, priorto 1 July 73 vdll be determined in 

accordance with AI 241/50, Seniority of the individuals 

adjusted or transferred on compassionate grounds on or 

after 1 Jul 73 will be determined in accordance with 

the revised principles of seniority In other words, those 

adjusted/transferred on or after 1 Jul 73 will not get 

the benefit of their previous serfice on their reporting 

to the new units.

4. Seniority of the individuals centrally controlled

on Corps/Service roster willnot be disturbed under the 

revised seniority rules if they are adousted/transferred 

within the corps /Service.

85362/8/Org 4 (.iv )(a ),

***



In the Hon^ble High Court of Judicature at Allabab^d

Lucknow Bench, Lucknow^

C.M. Application Ho

Gulsjn Muye en

In re:

Writ Petition No.5^2 of 1981

Guleiii Muyeen Pe titioner

Versus

Ifciion of India & others *. Opp.pai’ties.

■

%

Application for Interim Relief

The ab®v€ named applicant most respectfully 

beg to submit as unders-

r
That for the facts and reasons disclosed in 

the accompanying affidavit it is most respectfully 

. prayed that this Hon'ble Ctourt may graciously be 

pleased to put a rider on the promotions of opposite 

parties Ho.^ to 9 and one Sri Eamesh Chandra and Sri 

R.P.A^^asthi who have been sHo\̂ n senior jji the seniority 

list of August, 198^ than the applicant.

Lucknowj

DatedsSept. 7 7  198̂4-

( Abdul Mateen ), 
Advocate 

Counsel for the applicant.
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In the Hon’ble High Court of Judicature at Allahabad

Lucknow Bench, Lucknow.

Affidavit

In

C.M,Application No, of 198^

Guiana Muyeen Applicant

In re;

® it  Petition No,5^2 of 1981

Gulsjn Muyeen Petitioner

Versus

1

/■

Itaion of India & others.,

198 

AFFIDAVIT,

Opp .Par ties#

95M \J

\

V

high coqft̂C. / . ■
ALWaH'ABAdV ' ' V-

I, Gulsffi Muyeen aged about 3^ years son of 

Late Sri Abdul Subhsn Khan, Head quarters Central 

CoEffliand, Lucknow do hereby solemnly affirm and 

state on oath as unders- 
%

2, That the deponent is the petitioner himself 

in the above writ petition as such he is fully 

conversant with the'facts of the case.

3. That the above noted writ petition was

.. •. 2
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filed by the deponent against fixation of seniority 

of opposite parties No.̂ - to 9 In the Office of 

Opposite parties No.1 to 3*

That this petition was filed in the year 

1981 which was admitted on 28*l,i981f.

5. That the counter affidavit and rejoinder

affidavit have already been exchanged*

6. That the opposite pai*ties Ho.l to 3 had

again' circulated a seniority list in the month of 

August, 198̂  and according to this seniority 

list the opposite parties No.l to 3 are trying

to promote the opposite parties lo.^ and 5 on 

the post of Upper Division Clerk,

7* . That the deponent has come to know

that the promotion orders of opposite parties 

No*^ and 5 have already been passed but they 

have not been given effect to as yet and it 

is also expected that the opposite parties No.

1 to 3 may further promote the opposite parties 

6 to 9 excluding opposite part^ No, 8 who had

.. 3
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already been retired after attaining the age 

of superannuation,
, • ■*’4

Lucknow J

Dated:Sept, 198N-

V

Deponen-c

I, the above nained deponent do hereby 

verify that the contents of paras 1 to 7 of this 

affidavit are true to my personal knowledge, lo 

part of it is false and nothing material has been 

concealed in it so help me God,

LucknowJ

DatedsSept, 198^

I declare that I am satisfied by 
the perusal of the recors .papers 
and details of the case narrated 
to me by the person alleging 
himself to be Sri Gulam Muyeen 
is that person.

Advocate.

Solenmly ai^irmed be fore me on 
at If! 5k^m./p,m, by the d.eponent who is 
identified by Sri Abdul Mateen,Advocate, 
High Court, Lucknow Bench, Lucknow.

I have satisfied myself by examining the 
deponent that he understands the contents 
of this affidavit which have been read out 
and explained to him by me.
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CT THE CBillRAl ADmKISIRAgVE BgBDHA. 

c i B m i  BEMCH. ujggtow

Misc. Application No,

In

T.A. No, 80^87  (T)

of 3992

Gulam Muyeen Applicant

Versus

Union of India & others Re g)ondent s

The above named applicant most re^ectftCLly

submits as unden

1. That ¥P Ko, 642 of 3981 was filed by the

applicant in the Hon»lie High Court of Judicature, 

Allahabad, Lucknow Bench LUCKNOW during the month of 

Jan 3981, The said W  was subsequently transferred to 

tM s  Tribunal during 3987 and registered as T.A* No, 

802/87 (T ).

2. That as per order dated 31-10-B84 passed by

Hon*ble Mr, Justice R,C, Deo Shaima of Ludcnow Bench of

Allahabad High Court which is  on record, in the case file,

Counter and He joinder Affidavits lave already been

exchanged.

>••• 2



3. That the applicant has heen infomed by the 

Registry of the Hon'ble Tribunal that the Rejoinder Affidavit 

is not available in the case file. It was probably lost or 

mi placed during the course of the transfer of the case 

file from the Bbn*ble High Court to this Tribunal.
i

4 , WHEREFORE it is reject fully prayed that the 

applicant may be permitted to file a Certified True Copy 

of the missing Rejoinder Affidavit which has been prepared 

from the office copy available in the file of the applicant* s 

coun sel*

• 2 -

6* A Certified True Copy of the Rejoinder Affidavit

> '
is enclosed with this applica.tion| \tfiich may be allowed 

by the Hon'ble Tribunal to be taken on record for the 

^  purpose of final disposal of the case.

Lucknow '^'^'^dvocate
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IN THE H9S- BLE HIGH COURT §P JUDICATURE A T ALIAHABAD V

^  I SITTING a® LUCKN@W

! WRIT PETITI0N NO 542 ©F 1981

.............. Petitioner.
Gulam Muyeen.

Versus

Union of India and others. .............^.©pp. Parties.

w  I REJ0INDER AFFIDAVIT QF THE PETITI©MS^TO COUNTER AFFIDAVIT

' F IELD ©N BEHALF QF THE ©PPQSITE PARTIES NQs 1 T© 3

I I, Gulam Muyeen aged about 36 Years s/o late Shri
I

' Abdul Subhan Khan# Headquarters Central Command Lucknow,
I

I do hereby solemnly' affirm and state as under

! 1. That the deponent is the petitioner in the aforesaid

writ petition as such he is fully conversant with the

I
facts of the case«

2* That paras 1 and 2 of the counter affidavit are not 

denied,

I 3 , That with regard to the contents of para 3 of the

counter affidavit, so far as the contents of the Annexure 

A-1 to A-3 are concerned are matters of record, are not 

denied. In so far as the averment in the counter affidavit 

that the petitioner will not get the seniority due to the 

fact that the petitioner himself opted the transfer to 

Lucknow, is not correct hence denied. That in the posting 

order issued by the Adjutant General’ s Branch, Army 

Headquarters Delhi which is only the Eepartment of all 

Civilian Employees Paid from the Defence Services 

Estimates, the deponent is advised to state that his
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Seniority will be rssslBisaEM reckoned on reporting for duty 

in the new units/establishments as per revised instruction 

contained in Ministry of Defence letter No 26{6)/67 /D  

(Appts) dated 29th June 7 3 reproduced in CPRO (civilian 

Personnel Routine Orders) 7 3/7 3 published Iby the aforesaid 

Adjutant General's Branch, Army Headquarters New Delhi, 

the Department of all civilian Employees Paid from the' 

Defence Services Estimates, Copy of the posting order 

has been filed at Annexure A-1 to the counter affidavit 

by opposite parties Nos 1 to 3. The copy of CPRO 7 3/73 ^  

w  ' has also been filed by the petitioner as well as by the

opposite parties Nos 1 to 3 at Annexure A2 and Annexure 4 

i' respectively, which is fully applicable in the petitioner’s

I ^
I case. According to paras 3 to 5 each of appendices i.e

i' Appendix VA' , 'B ' and ‘C  of the CPRO 7 3/7 3 it  is qui
■ I  '  .  ■

clear that permanent officers of each grade shall be 

I  ranked senior to the persons who are officiating in

that grade and seniority shall follow the date of

confirmation. In para 3 of the counter affidavit it  has

been admitted that the petitioner Is serving since 

20th March 1978 in Headquarters Central Commana, Lucknow 

^  being transferreij from Jabalpur. It  is stated that the

petitioner was initially  appointed on lo th  May 1972 and 

i since then he is continuing in service in various places

! Lucknow, Allahabad, Jabalpur and now Lucknow under the ...

! same Adjutant General's Branch Army Headquarters, New

Delhi., Hence the opposite parties No 1 to 3 are bound 

I to follow the rules applicable to the preparation of

: seniority in the light of CPRO 7 3 /73 . It is further

stated that the petitioner bad applied for transfer from 

Jabalpur to Lucknow or Kanpur to the Adjutant General's



f  Branch, Anay Headquarters Sew Delhi t h r o u ^  p ro p er  channel

vide his application Sated 9th Sep 1977 In which the petitioner 

never stated that he is willing to accept temporary post and he 

will become most junior on transfer and he will be deprived of h 

his permanent post. As according to the existing rules only 

once an individual will be confirmed for one grade or post.

There is no such provision  that the permanent Government 

employees w il l  lose t h e ir  permanancy on tra n sfer  and he w ill  

be re-confinr.ed and made permanent again the same post,

: is contrary to the law and rules. So far as the option ^

certificate is concerned which is filed at Annexure A-2 to the 

' counter affidavit that the petitioner was willing to accept
*r

temporary appointment/ it  is stated that the option certixicate 

was prepared by 506 Army '^ase Workshop Jabalpur through whom 

the petitioner applied for transfer and the petitioner was 

compelled to sign on that, which is evident from the option 

certificate that the date of option certificate is 13 Septtober |j 

1977 and date of application of the petitioner for transfer is 

■ 9th September 1977. Moreover, obtaining such undertaking on 

compuMon is unjust and illegal and also countrary to the 

instru.ctions laid down in the CPI^O 73/7 3. I t ^ l s o  stated that

- 3 -

the petitioner applied for his transfer to Lucknow or Kanpur ea 

earlier on the same grounds vide his application dated 

Olth September 1975 addressed to the Adjutant General's Branch 

Army Headquarters, Hew Delhi bu-t the same was not forwarded to 

the addressee by the Commandant 506 Array Base Workshop 

Jabalpur. Subsequently petioner’ s mother approached the 

Defence Minister, Ministry of Defence Govt, of India

to gef the transfer of the petitioner. The request of the 

petitioner*s. mother was considered and Adjutant Generis

31
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Branch Army Headquarters# New Delhi had been instructed to 

do the needful for the transfer of the petitioner from 

Jabalpur to Lucknow. On being instructed by Defence 

Ministry, Adjutant General's Branch further instructed 

to the Commandant 506 Army Base Workshop Jabalpur through 

their channel to forward the particulars of the petitioner 

to him for transfer to the petitioner. The required

particulars were sent to the Adjutant General's Branch

Army Headquarters by 506 Army Base Workshop through 

proper channel and meanwhile the petitiomer was asked 

verbally by the 506 Army Base Workshop Jabalpur to submit 

fresh application again for transfer, then the petitioner 

submitted his transfer application again on 9th September 

1977mas filed at Annexure A*'3 to the counter affidavit.

The petitioner's application was forwarded to the Adjutant 

General's Branch Army Headquarters New Delhi by 506 ^Army 

Base Workshop Jabalpur through proper channel alongwith 

the supporting certificate of the Commandant 506 Army 

Base Workshop Jabalpur stating that he (Commandant) is 

satisfied of the genuiness of the grounds on which the 

petitioner permanent LDC (Shri Gulam Muyeen) had applied 

for posting as such verification of the facts through 

Civil authority was waived. The said certificate is,being 

filed  at Annexure No-7 to this rejoinder affidavit. This 

fact has not been disclosed by the opposite parties Nos 1 

to 3 of the writ petition.

4 . That with regard to the contents of para 4 of the 

counter affidavit it  is stated that the seniority is always 

maintained unitwise but on transfer from one Army Units/

Establishment together under Adjutant General's Branch,

Army Headquarters New Delhi on compassionate grounds or 

otherwise was fixed according to the date of appointment or



i:

%

i

date of confirmation as the case may be, till the 30th June 

1973. The alleged change in principle of fixation of 

seniority made by Staff Duties Directorate (SD-6B), Army 

Headquarters vide his letter No 86510/SD-6B dated 2 0th 

September 78 as filed the opposite parties Nos 1 to 3 to 

the counter affidavit at Annexure A-6# is quite contrary to 

the rules for fixation of seniority* The change made the 

aforesaid Staff Duties Directorate (SD-6B) Army Headquarters 

was without any authority or deliaation of the authority ^  

for doing so, as per annexure of Ministry of Home Affairs 

Office Memorandum No 9/11/55/RPS dated 22 December 1959 

reproduced in CPRO 7 3/73 filed at Annexure A-4 to the counter 

affidavit. Morever Staff Dmties Directorate (SD-6B) Branch 

is not the department of the civilian employees of India#

CPRO 7 3/73 as filed at Annexure-4 to the counter affidacit are 

fully  applicable in petitioner's case, according to which 

the seniority of the petitioner is to be fixed by giving 

the benefit of his previous service. So far as regard 

to the CPRO 11/75 as filed at Annexure-5 to the counter 

affidavit is concerned it is stated that the said CPRO 11/75 

was published by Army Headquarters, Adjutant General's 

Branch, New Delhi without any base of the Govt orders and 

the said CPRO 11/75 has already been cancelled by him vide 

para 10 of Adjutant General's Branch Army Headquarters letter 

No 70538/243/Org 4 (Civ) (b) dated 2l Jul 77. Further, a 

copy of the latest instructions in this regard issued by 

Adjutant General's Branch Army Headquarters New Belhi, 

under his letter No 85362/Org 4 (Civ) (a) dated 19th May 

1981 is being filed at Annexure-8, to this rejoinder 

affidavit.

- 5 -

5e That with regards to the contents of para 5 of 

the counter affidavit it  is stated that the fixation of 

seniority of the petitioner from the date of joining on
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transfer to Headquarters Central Command Lucknow by 

ignoring the date of his Initial appointment as well 

as date of his confirmation is wholly unjust and illegal 

as the petitioner has been made junior to those employees 

who were serving in Headquarters Central Command on 

20th March 1978 as temporary some were also in probationery 

period. It  is further stated that LDC, Shri Dalem Singh 

opposite party No. 4 of the writ petition was also 

previously senring in D.s.c.  Group. Headquarters Bombay ^  

as a temporary and also had been transferred to Headquarters 

Central Command Lucknow on compassionate grounds on 

6th January 1975 and he has been given the benefit of his 

previous service. In this connection an extract of 

Headquarters Central Command Daily  Order Part-II No 4 /C iv /

75 dated 11th January 1975 is being fii&d  as Annexure No 9 

to this rejoinder affidavit. It  is further stated that 

just after reporting to Headquarters Central Command 

Shri Dalev Singh, LDC opposite party No 4 has been 

confirmed in his rank of LDC with effect fr'pm 28th November, 

1976, within three years of his total service directly 

without making him Quasi Permanent as the eicisting rules, 

because he on transfer to Headquarters was serving in 

Administrative Branch(Establishment Section). It  is also 

stated that normally the individual having completed 

three years continuel service, is made Quasi Permanent and 

when the vacancy of permanent post is vacant then the 

individual is considered for confirmation. Also date of 

confirmation is only awarded from 1st April of the year 

; except in some special exceptional cases, but the opposite 

; party No.4 was confirmed with effect from 28th November,

' 1976, in normal condition, which is illegal and against

' the rules.

6. That with regard to the contents of para 6 of the
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counter affidavit^ it is stated that it has not been 

mentioned in CPRO/73/73 that the seniority of the 

Government Employeee will be reckoned from the date of 

joining the new units/establishment on transfer on -asm 

compassionate grounds from unit to other unit in the Army 

under the same department, i .e  Adjutant General's Branch, 

Army Headquarters. In this connection paragraph 4 of this 

rejoinder affidavit may also kindly be perused. K

7 . That with regard to the contents of paragraph 7 of 

the counter affidavit, it  is stated that the contents of 

letter No 27513/15/R/EST(Civ) dated 4 .10 .78  as referred

is unjust and contrary to the rules and law applicable for 

fixing up of seniority as laid down in CPR073/73. In 

this connection para 4 of this rejoinder affidavit may also 

kindly be perused.

8 . That the contents of para 8 of the counter affidavit 

are denied. The seniority of the petitioner has not been 

fixed according to CPRO 73 /73 , As regard CPRO 11/75, para 4  

of this rejoinder affidavit may kindly be perused.

9. That the contents of para 9 of the counter affidavit 

are denied and the contents of para 8 of the writ petition 

are reiterated as correct.

10. That the contents of para. 10 of the counter affidavit 

are denied and the contents of para 9 of the writ petition 

are reiterated as correct.

11. That the contents of para 11 of the counter affidavit 

are denied and it  is stated that all Army unlts/Establishment 

located in Uttar Pradesh, Madhya Pradesh, Bihar and Orrissa 

states come under the jurisdiction of Headquarters Central 

Command Lucknow. Further in this connection para 4 of this 

rejoinder affidavit may kindly be perused.
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12» That with regard to the contents o£ para 12 of the 

counter affidavit only this much is admitted that the 

petitioner was transferred on compasionate grounds to 

Headquarters Central Command# Lucknow on 2 0th March 1978 

from Jabalpur. The rest of the contents of para 12 of 

the connter affidavit are denied. In this connection para 

3 and 4 of this rejoinder affidavit may kindly be perused,

13, That the contents of para 13 of the counter affidavit 

are denied and it  is stated that in this connection para 4 

of this rejoinder affidavit may also kindly be perused.

14, That para 14 of the counter affidavit is not denied.

15, That the contents of para IS of the counter affidavit
I

are denied and the contents of para .14 of the writ 

petition are reiterated as correct. It is also stated 

and submitted that the petitioner's promotion is due since 

27th February 1981 as per the revision of Ratio between 

Upper Division Clerks and Lower Division Clerks made by 

Government of India Ministry of Defence OM. No 15(1)80/0  

(Civ-I) dated 27th Feburary 1981# reproduced in Appendix 

'A ' to the Administrative Orders No 77/81 of Headquarters 

Central Comm.and dated- 31 Mar 1981* An extract of which is 

being filed as annexure 10 to this rejoinder affidavit.

16, That para 16 of the counter affidavit is not denied.

17, That the contents of para 17 of the counter 

affidavit are denied and para 16 of the writ petition 

are reiterated as correct®

18, That paras 18 and 19 of the counter affidavit are 

denied and para 17 and 18 of the writ petition are 

reiterated as correct.

19, That with regard to para 2 0 of the counter affidavit 

it is stated that the preparation of seniority and the 

rules meant for preparation of the seniority cannot be 

flouted on the ground that the deponent himself submitted 

to illegal and unjust conditions^ put by the authorities.

- 8 -
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I concerned and under duress and compulsion the deponent wast
forced^sign illegal and unjust conditions as alleged. The 

deponent is advised to state that the principle of estopple is
I

not applicable in the present case as the fixation of seniority
II

depends on the rules and law framed by the Government of
I ' ■ ^

India Ministry of Home Affairs and the ''act of any officer
j

or subordinate cannot over-ride' these rules^, which are

! ^
' applicable in the petitioner's case* In any case, the

■
' deponent who is a confirmed and permanent employee cannot

j

be made temporary employee on the illegal undertaking 

taken from him that he will not claim seniority/ cannot 

be used against him to treat temporary employees' and 

employees on probation in serfice senior to the petitioner 

’ and the opposite parties Nos 4 to 9 i|iare by no means entitled 

to give such employeejis seniority against the petitioner 

as laid down in Annexure No 4 to the counter affidavit.,

- 2 0, That with regard to the contents of para 21 of the

counter affidavit it is stated that the question of 

' fixation of the seniority of the petitioner is permanent

 ̂ cause and the wrong is being continuously done against
I

the petitioner so long as it continues. The seniority is

j

not correctly fixed a running cause of action is there in the 

^  ' ! case of the petitioner and the contesting opposite

parties cannot over throw their burdon on this pretext.

21 , That the deponent is advised to state that the 

opposite parties Nos 1 to 3 are not going to suffer any

! lose or damage in event of the preparation of correct and

' just seniority list  according to the rules made by the

! Government of India Ministry of Home Affairs. It is the

' petitioner who is sulfcstaining irrepairable loss every day,

!
22, That in the Department of the petitioner promotions 

are due and Departmental Promotion Committee has been
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constituted and if  the opposite parties Nos 1 to 3 are 

not going to prepare the correct seniority list  by 

ignoring the date of appointment or date of confirmation 

of the deponent service/ he shall pe suffer substantial 

and irrepairable loss.

- 10 -

23. That the petitioner was made permanent in his 

present post of Lower Division Clerk with effect from 

1 .4 .1976  and he joined the service in the same post on 

10 .5 .1972 . According to defence taken by the opposite 

parties Nos 1 to 3 the petitioner has been placed as

(treatedf^temporary employee even has been made junior 

to those employees who joined their services much later 

and are probationers and temporary have been

made senior to the petitioner though they are very junior 

to the petitioner,

24. That Shr KC Sharma/ LDC opposite party No 8 to the 

v^rit petition has been retired from service on 31th 

Aug 1981.

25. That the deponent could not file the rejoinedr

affidavit within time due to the fact that he Could not

obtain the complete information for preparation of the

rejoinder affidavit as such delay occurred in filing the

same which may kindly be condoned in the interest of
1

justice.

Lucknow, Dated 

February/ , 1982

Sd, Gulam Muyeen

Deponent

L

1/ the above named deponent, do hereby verify that j 

the contents of paragraphIto 25 of this rejoinder affidavf 

are true to my own knowledge. No part of it  false and

nothing material has been concealed, so help me God.

Sd* Gulam Muyeen

Lucknow, Dated Deponent

Eebruary, 1982 'Certified True Copy»

Oct 92 Advocate



In the Hon'ble High Court of Judicature at Allahabad,

Sitting at Lucknow 

Writ Petition No 542 of 1981

Gulam Muyeen
.Petitioner.

Versus

union of India and other . .

Annexure No 7

CERTIFICATE

(a) Certified that I am satisfied of the genuiness of 

the grounds on which Shri GULAM IvfJYEEN (Permanent) LDC has 

applied for posting to the. stations of his choice. As such 

verification of the facts through civil authorities may be 

waived.

(b) Certified that on receipt of the posting order and 

after ascertaining the availability of the vacancy from 

the receiving unit/ Shri GULAM MUYESN (Permanent) LDC will 

be relieved vjithin 7 days..

Station s Jabalpur 

Dated : 15 September 77

Sd/-

(E S PANESAR)
Col
Commandant
506 Array Base Workshop
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In the Hon'ble High Court of Judicature at Allalfiabad#

Sitting at Lucknow 

Writ Petition No 542 ofl981 

Gulam iHuyeen . . * Petitioner.

Versus

Utiion of India and others.®*

Annexure No 8

Opposite Parties*

Tele 374491 RSGISTERED/SDS

Sangathan Nideshalaya/Org 4 (Civ) (a) 
Adjutant General Shakha 
Thai Sena Mukhyalaya
Organisation Directorate/Org 4 (Civ) (a) 
Adjutant General's Branch 
Army Headquarters
DHO PO New Delhi - llOGll ^

85362/Org 4 (Civ) (a) 19 May 81

Headquarters 

Southern Command 

Eastern Command 

Western Command 

Central Command 

Northern Command

SENIORITY OF CENTRAL GOVERNMENT EMPLOYEE-QUESTION 

OF REVIEW IN RE-CONFIRMATIONS At-JD BESN !4ADE IN 

ACCOPJ)ANCB WITH THE QUOTAS PRESCRIBED FOR TOE 

VARIOUS FiETHODS OF RECRUITMENT AND NOT ON THE BASIS

OF SENIORITY LIST OF THE GRADE CONCBRiqED

1* Reference our letter of even number dated 23 Mar 81«

2., Consequent upon the issue of Department of Personnel

& AR OM No 20036/l/80/Estt(D ) dated 06 Jan 81, a doubt arorse 

as to whether the instructions contained in this OM 

supersede the instruction contained in Raksha Mantralaya 

Memorandum No 10 (l)60/F(Appts) dated 11 Mar 65 and No 

2 8 (6)/67/D(Appts) dated 29 Jun 73 (reproduced in CPROs 59/65 

KXH and 73/73# respectively. The matter has accordingly been 

examined in consultation with the Raksha Mantralaya* The 

position in this regard is clarified in the succeeding 

paras.

I
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In the Hon'ble High Court of Judicature at Allahabad#

Sitting at Luclcnow 

Vfrit Petition No 542 of 1981 

Gulam Muyeen « . . .  Petitioner.

Versus

Union of India and others. Opposite Parties.

Annexure No 9

Mukhyalaya Madhya Karaan 
Headquarters Central Command 
(Adm)

DAILY ORDBRS PART I I  No 4/Civ/75 dated 11 Jan 1975

(CW ILIAN )

LAST DAILY OKDUx-l PART II  NO 3/Civ/75 DATED 04 Jan 1975

Strength Increase 

Posting In

1, Shri Dalev Singh.#LDC (Ty) - Permanently posted from

Group Station DSC Office 

(Gp I) HQ Bombay Sub Area# 

Colaba Bombay - 5 to this 

HQ on compassionate grounds 

at his ovm request and taken 

on strength with effect from

6 Jan 75 (F .N ). He is not 

entitled to claim any TA/Da . 

Army Headquarters letter No

7 0538/Oct/2/74/Org 4 (Civ)

(b) dated 31 Oct 74 and 

even number dated 26 Nov 74* 

Reported arrival on 9 Jan 75 

(F .N ). He has been granted

3 days Earned Leave (i .e  for 

06 Jan 75 to 08 Jan 75) to 

complete his journey period*

Authority



Authority

- 2 -

His pay an allov^ances upto and for 5 Jan 75 

will be claimed by the previous unite His 

pay and allowances with effect from 

06 Jan 75 (F.N) are being claimed by this 

office.

Group Station DSC Office (Gp I)

Headquarters Bombay Sub Area Bombay 

Movement Orde£ No 167/3/DSC dated 04 Jan 75,

/

Sd/-

(OPS TEOTIA)
Captain
Administrative Officer
For Brigadier Incharge Administratioa

Distribution

1, AG’ s Branch/0rg 4 (Civ) (b)

OS’ s Branch/SD 6 B

GDA Central Command Meerut

Group Station DSC Office (Gp I)

HQ Bombay Sub Area, Colaba Bombay. 5

TJA BSO - Lucknow

All Branches/Services concerned

DO Pt I I  Folder

Pay Bill

2
3

4

5

6 

7

a



I
In the Hon'ble High Court of Judicature at Allahabad,

Sitting at Lucknow 

VJrit Petition No 542 o f '1981 

Gulam M uyeen... Petitioner,

Versus

Union of India and o t h e r s .. . . .  Opposite Parties.

Annexure No 10 

RESTRICTED 

ADMINISTRATIVE OPDERS 

BY

LT COL LD I<ANDPAL/ .QC TROOPS, HQ CENTRAL COWIAND

UUCKNOV? TUESDAY' ■JTmaF ^ ’

(Sri 73/81 to 66/81. xxx xxx xxx xxx

77/81* REVISION OF RATIO BE?/vEEN UPPER DIVIBION CLERKS 

AI-O LOViSR DIVISION CLERKS OF VARIOUS DEFENCE 

ESTABLISHMENTS. Govt of India Ministry of Defence

letter No 15 (1) 80/D (Civil) dated 27 Feb 81 is reproduced

at Appx ’A' to this Adrn Order for information/guidence of

all concerned*

(Sri 78/81 to 81/81 xxx xxx xxx xxx xxx xxj

List 'D*

Sd/-

(0 P Balhera) 
Capt 
Adm Offr 
OC Troops
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A P P S IS ID IX  ' A *  T O  A D M  O R D E R  N O  7 7 / 3 1

pT:'.rTo.TmT nTT» r a t i o  B E T W E E N  U P P E R  D  T V  I  S I O N  C L E R K S  .

L ^ R  D I V J S I Q ^ C L E R K S  O F  V A R I O U S  D 'S F E k C B  B § T A % ISH^-iS NJ^ S

U  The undersigned is directed to say that the question 

of revision of ratior. between UDCs and IDCs of Lower 

formations under the three Services and Inter Service 

Organisations so as to provide promotion avenues to 

Lower Division Clerks has been under consideration for 

some time past. The President is now pleased to decide 

that in supersession of the .existing orders the ratio

between UDCs and LDCs shall be revised from 4 •. 8 to
/

4 : 6 with immediate effect*

2, This issues with the concurrence of the Ministry 

of Finance (Defence) vide their U.O.  No 328/PB of 1981.

I

Sd/-

/(S  PRASAD)

Under Secretary to the Govt, of India
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